
• • 

Open Court 

Ceatnl Admbdabative Tribuaa1 Al1•habad Beach 
All•babad. 

Allahabad Th1s The 4~ Day Of November, 2008. 

ORIGINAL APPLICATION NO. 745 OF 2006. 

Present : 

Hon' b1e ~. JU•tiee A.K. Yoq, Member ( J ) 

Sunderlal, aged about 45 years, S/o Shri Amaan, 
R/o House NO. 466, Nandanpura, Jhansi . 

By Advocate : Ms. A. Basheer 
Versus 

.. ~·*· ... Applicant 

1. Union of India through General Manager, 
North Central Railway, Allahabad 

2. Divisional Railway Manager, North Central 
Ra1lway, Jhansi 

3. Permanent Way Inspector, North Central 
Rallway, Lalitpur . 

4. Station Superintendent, North Central 
Railway, Jhansi . 

By Advocate: Shri P. Mathur 
. .............. Respondents 

ORDI:R 
Learned counsel for the part1.es agree that 

th1s O.A. may be decided on the same terms and 

condit1ons as contained in order dated 1.2.2006 

in O. A. NO. 163/04. This O.A. is, therefore, 

decided on the same terms and condition as 

conta1ned in the Tribunal's final order dated 

1.2.2006 passed in O.A. NO. 163/2004 (Jugal 

Kishore and others Vs. Union of India and 

others). ~Y 



2. The impugned order in the present O.A. 

23.5.2006 (Annexure 1 to the O.A.) is hereby 

set aside with a direction to the applicant to 

file certified copy of this order to enable the 

Competent concerned Authority to decide the 

claim of the applicant in the hgbt of order 

passed in O.A. No. 723/06 . Relevant extract of 

paras 6 and 7 of the said final order are 

reproduced: 

11
6. I" Ill• nul6 of jMstiu, bqiltg ill vi.w •uli• 

Trib1U1tl1'1 ordu diiUd 1.2.2006 ilt O.A. NO. 163 of2004 
{SIIprll) iltrpJ16".d ordD dad 23.5.2()()6 i61.t •ilk ,iiJI 
11 diuctio" ltJ lit• COIIfPdmt AIIJ/IoriJy ltJ coMidn 1/u 
CG• of lilt appliciDii ill lllt liglu of Ill. dirtcliD" 
coldtlilltd ilt lilt TribiOUII'& ordu diiUd 1.2.2006 piiiStd 
;, O.A NO. 163/04- J"'lll Kidtor 1111d olllen V1. U"io" 
of lndUIIIIIII odltn. 

7. O.A. slab llllowtd to tilt tximt iltdicllild tlbove. 
App/ktull # dirtd•d lo Slllmtit ctrtijild copy of Ill# 
ordn witlt.ill1lx "'"kl btfort concUIItd IUIJ/tori.ty for 
thcidiltg dtt CGt witllill 3 IIIDIU/u fro• tilt tl.tm of 
Ttctipt of ctl"tifod copy of Ill# ordn (• illdict~Md 
tl!Jovt) ill IUCDTdact wifi a " 

3. O. A. stands allowed to the extent lndicated 

above. 

4. There shall be no order as to costs. 

rlLlf 
Member (J) 

Manish/-


